
P a g e  | 1 

 

 

 

03-12–2021 

Both sides are represented through their 

learned counsels. 

Today is fixed for order upon the petition 

No.1175/21 under Order VIII Rule 1 read with 

Section 151 of C.P.C. filed by the defendant 

praying to accept the written statement.  

Perused the instant petition. The 

petitioner/defendant Smt. Premeswari Deka has 

stated that she had received the summons on  

19-12-2020 and appeared before this court by 

filing Vakalatnama on 20-01-2021. After that the 

suit was fixed for filing written statement on 19-

03-2021 but the petitioner defendant being more 

than 95 years in age suffering from chronic 

bronchitis asthma and various other old age 

ailments and also due to Covid -19 protocol, she 

could not come before the court, so, unable to file 

written statement within the statutory period of 

90 days. Hence, she has filed the instant petition 

along with the written statement to accept her 

written statement in this case.  

Cont……. 
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The advocate of the plaintiff/ Opposite 

party has not filed any written objection. Heard 

both sides.  

Perused the case record. On perusal of the 

case record it appears that vide order dated     

19-03-2021 defendant petitioner Smt. Premeswari 

Deka was restrained to file written statement due 

to failure of filing written statement within the 

statutory period of 90 days. After that vide 

petition No.1175/21 on 18-11-2021 along with 

the written statement she has prayed to accept 

the written statement. So, considering the Covid-

19 situation, restricted function of the court and 

old age health condition of the defendant and for 

proper adjudication of this case, the prayer of the 

defendant petitioner to accept the written 

statement after lapse of statutory period is 

hereby allowed with a cost of Rs.1,000/- (Rupees 

One Thousand) only.    

Misc. (J) case is disposed of.  

  

 

 

 

 

 

Civil Judge 

Sonitpur, Tezpur 
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